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THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHAN-
KAR DIKSHIT): (a) The Low/Middle
Income Group Housing Schemes which
have been formulated by the Ministry
of Works and Housing and are being
implemented by the State Govern-
‘ments/Union Territory  Administra-
tions provide inter-aliaz that the State
Goavernments/Union Territory Admi-
nistrations may earmark 33-1/3 per
cent of the total number of houses
built by them under these schemes.
for allotmont ty the State Government
and the Central Government Emplo-
. yees on orental basis only.

(hy ung (cy The informatlion has
ben called lor from the Government

of Bihar and will be laid on the Tacke
of the House as Loon ag il is receivel,
MR. SPEAKLIL: Now, we take up
el attontion iolion.
Wr. Veukatasubbaiah. i
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported hold-up of a cashew ker-
nels consignment boung l‘ul- USSR at
the Cochin Harbour,

SHRI P. ; VENKATASUBBAIAH

3
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the Minister of Finance to the follow-
ing matter of urgent public importance
and I reguest that he may make a
statement taereusn:—
‘Reported  hold-up of a consign-
ment of cashew kernels bound
tor USSR at the Cochin Har-

bour.’
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN

. Bir, Imports and Exports under the

v

" this disparity In figurds,

Long-Term Trade arg Payments
Agrecments with the Socialist coun-
tries are made according tn the pro-
vis.ons made in he Trade Protocols
which are concluded each year with
1a¢ Govermmnents of the Scoeialist coun-
triecs. The Confidentiul-letters, which
ate  exchangeir ot the time of the
viguing of the Tride Prolocols, pro-
wvitie Zor the peacalizulion and oddition
lo the provisions hy mutual corsent.

In
Mine
tclex on 4th
Casaow Export

s pattiealar instance, the
of Pore #o0 Trade recoived o
November from  the
Promotion  Couneil,
Erikulom that the shipment
ol 470 tens of eshew kernels to the
U. S S R have been held up as the
Trode plan provision for the year had
been exhruste i In their subseqguent
telegram reccived op 10th November,
the Council mentloned the' quantity
held up. as 2000 1one. Because .of
‘the ™wiatter
was taken up by the  Ministry of
Foreign Tra@e with the Deputy Chief
Controller of Imports and Exports.
After getting the correct figures Trom
the Depuly Chief Controller of Imporis
and Exports and on the request of
U. 8. 5. R. Trade Representation, the
Government have allowed on 1.12.1972,
tae shipment of 4.000 tons against the
Trade Plan provision for 1973,

SHRI P. YVENKATASUBBAIAH:
from the statement read out by the
Minister it looks as though it is a
sort of an action taken after the
calling atteption was tabled bJ the
Members. .

liy

enving

(NANRYAL): ‘I call ‘the attention of

*Not recorded.
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‘The statement does not give a con-
vincing - answer t{o. the points raised
and also the situation that has arisen
there. T®e Soviet Union is importing
one-third of the total quantity of our
export of 50.000 tonnes of cashew
kernels valued at about Rs, 70 crores.
At a time when we are not able to
sell our traditional goods to hard cur-
rency areas, the Soviet Union has besn
importing large gquantities of this Item
and this has helped us a great lot
By the recent protocol, Soviet Union
is slowly becoming one of the topmost
importers of our traditional goods.
“This sort of procedural delav and this
sort of dialogue Letween the Foreign
Trade Ministry and the Indian Finanee
Ministry has gone on lik» this lor one
month. Even on the 10th Novenber,
according fn the statement of  fhe
Finance Minister. thiz clarilication
was sourh!. It has Leen statmi  thut
since they have exce>ded the years
quota of export fhov pen o pal o in
position to Mft the emberan. That -
.why the whole tzing has beon helid un.

Sir, ag a maller of facl, we shauld!
have been ahie in fuke advinta e of
‘the excess quantily of -export askcd
.Iar hy the Soviet Goverrment,  This
"discrepancy of 2000 fonpes and 4000
~tgnnes, could very wel have ieeu re-

‘solved and verified over the Tolex
’mr or at the level of some op-
rop::nte au1 writies.  This need not

“Kavé'takén one month for the Customs
Depariment or for {he Finance Minis-
try to get élarifications.

May I know wheihar by .this un-
warranted delay the  in ustry has
suffered a greal loss in Kerals? Has
the industry suffered a loss ol Rs. 1
lakh per day due to this reason? Will

“the hon. Minister tell whether 1.25
lakhs of emplovees engaged in this
Industry are being affected by this

délay? If so, may I know whether any
;metion will be taken against those offi-
. rers who have been found to be
w:k, who “have,not done their
luty properly swhen we are in need
m when we are ln

Cochin Harbour
(CA)
need of boosting up of our exports
to cuch of thosd countries where our
traditional goods are finding difficul;
ties? Will the Government even
now make known to us the items that
are 1o be exported to East European
countries? Will they keep in touch
with the concerned importing coun-
tries to see that =such things do not
recur again? May I have an assur-
ance that immediately they come to
know of such a thing, they will take
quicker action to remedy the whole
thing? Could not the whole procedure
be systematised so as to facilitate ex-
porters not encountering such dificul-
ties?  These are my points,

SHRI YESHWANTRAO CIIAVAN:
I understand  the hon.  Member's
anxiely fop keeping up the exports. I
bave a clean conscience and 1 can sav
that th» cuslomn: oflicers have not
beea at faull. The agreement was
ubnul certain X guantity. When this

vantity was fullilled, to go  bayeonrd
nol the jurisdietion of cusloms
officers. It dependsvupon trade egree-
ment, 11 could be done by mutual
conzent of both the pnarties, Tt was
only ‘when the Soviets took the inMia-
Ffve in mebiving the thine with &
view to allow the export as against

the ag vm;putntpr.,mz pext veur that
the customs officer could o anything

1':5.»1. i

alout it The cusfome  officers -en
their own could nel go bevond  the
terms of fhe lrade nt_ So, if

there s’ :mv inconvnmmce over which
we are all very unhappy, T do hot
think that-] ean nut the blame at the
doors of the customs officers....

-
SHRI P. "VENKATASUBBAIAH:
But the order was cxecu'rd with the

consent of the Foreign Trade Minis-
try...
SHRI YESHWANTRAO CHAVAN:

But the hon. Member is asking ques-
tions of me now.

SHRI P. vzmrmmu
But is there no coordination between
the Forelgn Trade Ministdy and the
Finance Ministry? The agreement had
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‘been executed by the Foreign Trade

SHRI YESHWANTRAQO CHAVAN:
Even if that be so, as I said, the agree-
ment for this year was for a certain
quantity X. We find that the exports
had already exceeded that gquantity
X. If it is at all to be meodified, n
cannot be modified unilaterally by the
Foreign Trade Ministry also; there
will have to be a demand for it from
the other country, and that did take
certain time.....

SHRI P. VENKATASUBBAIAH:
But is that quantity X not known to
the Foreign Trade Ministry?

SHRI YESHWANTRAO CHAVAN:
Possibly, the hon. Member's calling-
attention-notice may have certainly
hastened that process. I am prepared
to give him that credit.
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§ T vms & ok ol & whewm
g7 o FwgraTw E-1-12—
1972 ®Y 7g wraw frar aar & . wre
arawn ¥ Fquar wgar g s afw
WU ®Y I Y A 7 FeEw wiawriay
A otk w7 w7 g frar A1 faer
WArF O fader s HATeT wAR
T4 & QAT FR T faww A<y ?
T AT HarTAi ® arega § 7 afx
AERT & Al T AT 3 T2A7 FI Sy 7
gt mEcg A sy fF A Az qgEr E fw
WF TR @ AR G AFIA A )
1 g 79 ¢ f& IaWi ¥ oW ww@r
Qe frar mar qifE IT9T T A
9% @1 W1 I TaFr feom faa
agi ? vady aowre € § o smfa @
o IR @t § 1w fm A O
& fe wrq & syrorfedt € 39
ALY AT ¥ FOT AN AFAT IO
qEt §  JAET IO IAR A AT
qEnt W1 wiees # g7 ag & arfder
& Wt Y B T A1 o oy vt ?

SHRI YESHWANTRAO CHAVAN:
I think ] have tried to explain the
matter as clearly as possible, The
question is not about any co-ordifia-
tion between the Foreign Trade Minis-
try and any other Ministry, because
the Foreign Trade Ministry on its own
also could not have taken action um-
less there was a further demand as
against the nrovision for the next year
by the Soviets. This process took time.
What is to be done about it?

SHRI ATAL BIHARI VAJPAYEE:
!‘ormmthmnmnth,thereﬂlm
bl mek - s

SHRI CESHWANTRAO CHAVAN:
It is not a question of tal mel for more

Congignment at
Cochin Harbour
. (CA)

than a month, The initiative had to
come from the Soviet Union for modi-
fication of the terms so that we can
supply against the next year’s trade
agreement. This could not have been
done unilaterally by either the Foreign
Trade Ministry or by the Customs;
The Customs, of course, could not
have done it at all because it is not
an executive agency for certain trade
agreements etc. Naturally, it has to
work within that framework. So there-
is no question of any lack of co-
ordination. This thing could not have-
been done earlier because the Export
Promotion Council also took it up with
Government on lst November; and
then again they gave some different
figure. That took nearly ten days.
After that, we had to take up the
matter with the Deputy Chief Con-
troller of Imports and Exports. Then
we got the real figure. Immediately
we acted on it.

oft wrw fagrét wreddt : snarfat
w1 At AR gwT § agt AT Ow @A
® w1007 AN AT TvAT AW fwar o
w@r ¢ Ia% ary # gerc AP wrar ?

MR- EPI.A.KER He asked sbout the-
vyaparis,

SHRI YESHWANTRAO CHAVAN:-
We are not responsible for that.

SHRI ATAL BIHARI VAJPAYEE:
Why should the goods have been
allowed to be brought in the harbour?
Who is responsible for this muddle?

SHRI YESHWANTRAO CHAVAN:
There is no muddle. He unnecessarily
sees a muddle where there is none.

SHRI C. K. CHANDRAFPPAN
(Tellicherry): I have carefully read the
statement made by the hon. Minister
and the answers he has given. I should
say that In a way he h‘lw e\_rag:
the question, the bigger q on
wolved In the whole episode. Firstly,
1 dispute the cldlm made by the
Minister that they got two telegrams:
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of 4th and 10th November, and that
was all the information about it. Then
he made it entirely a case of figures.
But here I have a telegram a copy of
“which I have sent to the Ministers. It
is from the export organisation. They
say that they have sent telegrams on
4th. Tth, 13th, 15th and 21st November
to the Foreign Trade Ministry. I have
seen the telegram which was sent on
13th. Till that date, the Ministry was
sleeping. It, never even cared to repl -
to the telegrams sent by the export
organisation. 1 do not know what
sort of effective functioning is there,
Then another aspect, It is a factl
that in the Ministry of Foreign Trade
and in the Ministry of Finance under
these Ministers, there are hig bureau-
crats sitting whose interest is auife in
tune with the interest of the US trade.
In the Hindu dated 2nd Dececember
there is a news item which «ays tha!
‘the CPI circles slleze thal preesuve
from the American interests is hold-
ing un cusloms clearance for expnrt
te Russia of «p~lajh cases confirinc
3,000 tonnes of processe:d
‘Rernel which are 1¥ng in the Cochin
“port’. The Minister. rqigl_lt jolly well
say that it may be a CPI allegation.

Sut .there.is another part of the re- °

port which follows that American
. buyers, after the Soviet Upion- ha®
bought 20.000 {onnes of cashew, kernels
from Kerala. tried fo depress the
prices of cashew and in:thel sjfuation,
the Government furiher .entered .into
negoliation with the Soviet Union.

My fri .. Venkatasubbaigh - had ;-'
My friend Mg Venka el "L should like to put: facts again before

correctly .put it that the Soviet Union
came to the rescue of the cashew in-
dustry and to our economy. .At lepst
in this context, they_had agreed to buy
-6,000 tonnes worth about Rs. 6 crores.
This fact was known to the Ministry
of Foreign Trade. This report says
that following efforts by the American
hu;rers to depress the . prices Russia
agreed to take 6,000 tonnes more,
-worth about Rs, 6 crores and this,
“according 16, them, was approved by -
 the Union Forelgn Trade Ministry, The
.hnn. Minister had said that -they had
-\otlhenmd'ﬂomthcmtottke
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Soviet Union and delay was caused
in one form or the other. Here the
report says that the export of &000
tonnes was agreed upon with fhe .con-
sent of the Ministry of Foreign Trade.
I do not know whether the Ministry
of Foreign Trade and the Ministry of
Finance had difference over this issue.
If that be so, why should industry
suffer or why should tend of thousands
of employees in Kerala suffer? This
is not the first time that these things
hag happened in Cochin customs? I
do nol want to put the blame on 1he
customs authorities. 1 would like to
put the blame on you, I mean on Mr.
Chavan through the Speaker last year
it was the coir industry which received _
t1e onslaught and coir exports to East
European countries were under an
embargo and afler high level inter-

vention they were kind enough to
=end a telex message at thatl time also

1 should like to know, if you could

a telex message at the last

moment, alter taking one or  two
months to clear up the whole matter,

atter getting & letter from the Chief

Minister, afler the Members of Parlia-

ment run after vou, why cannot you

clear up these things in time so that

the industry and the workers will not

suffer- amd 1he country wWill not loze

.their good trade relations with, friendly

trade partners. I ‘shobld like the

Mu’llsl.,r to e in oo this peint. This

ie a malter which v1tal.ly aﬂects the

interestg ,of Kerala: @« ' . ¥

SHRI YESHWANTRAO - CHAVAN:

the hon. Member. I was trying to
E":*‘-‘ him facts. The agreement for
1972 was for about 20.000 lonnes. By
November as a matter of fact nearly
2,000 tonnes of exports had taken place
and the agreement was completed.
Unless there is some further arrange-
ment betwsen the Soviet Government
‘and our Government nothing ‘could
have been done. The agreement for
the next. year was on 25th. November.
Alter that’ mt was signed, for
additional allotment a. requést: - camne
from, the Soviets on' 3ith Novesber
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and acon was taken on the 1st De- in future ne such thing happens in-

cember. I do not know whether time
was lost. If the merchants there had
anticipated to exceed the trade agree-
ments the Finance Ministry or the

Foreign Trade Ministry could not do

that. There was impatience on their
part ‘to export: I can understand it.
As I sapid, after 28th November action
was tak=n on 1st December. Even then
if you think there was delay, 1 am
sorry 1 cannot convince the hon.
Member.

SHRI C. K. CHANDRAPPAN: He-

did not answer my question....
MR. SPEAKER: No more questicn=

SHRI D K. PANDA (Bhanjanagar):
The whole question is, the very state-
ment starts with imports and exporis
under long-term t.ade. When there is
long-term tra-e with any country, the
questions of excess or l2eg than the
target fixed are not very vital anel
have no statutory imnplication  The
hon. Minister himself has already ad-
mitted thal though the agreement was
for 20.000 tonnes, already 21000

tonn=s have heen exported. How was -

it done? So, the excess of 1000 tonnes
cannot be ‘treatel as an illegality.
Therefore, nothing can p-event’ their
exportt‘ng an excess quaml'ly of
cashew karnels. " Under such eircum-
stances.  when several representations
have been made’ by, 'the traders and
by the very corpurélfcn which is ‘also

a public undertaking, how, is it that’
action -

the minlstry could not take

Becondly, how couid the very con-
signment reach the port? There must
have been some authorisation certi-
ficate or some such thing. Once it
reached the port, did the customs offi-
eers withhold it with the consent of or
under the directions of the Finance
Ministry or they have dqoe it inde-
pendently? Under guch circumstances
may I know whether the Government
is gding to frarhe some rules so that

view of earning more foreign ex--
change?

THE DEPUTY-MINISTER IN THE'
MINISTRY -QF FORBIGN TRADE:
(SHRI A. C. GEORGE): 1 am afraid
hon. memibers have grossly misunder-
stood the situation....

SHRI D. K. PANDA: My question is
directed o the Finance Minister.
Several reports are there in the news-
papers that becauss “ih¥" ¥Flnance
Ministry was in disazreement with
the Foreign Trade Ministry, Wch a
thing has “appened. It is for the
Finance Minisler to answer. )

SHRI YESHWANTRAO CHAVAN:
1 thought perhaps the hon. Member
was menlioning Foreign Trade Minis-
try ve'y often and so. the Depuly-
Minister in the Ministry of Fureign
Trade. who is preseni, micht ‘throw
soe liat which may perhaps con-
vinee you.

The mein question he asked was
how it reached the harbour. It can -
reach the barbour.. That is a matter
etween the harbour. suthoritiby and':
the merchants. Cusioms come into¥
the picture only. ‘when the loading-
takes place to se: whether it is
authorised loading or mot 1If un-
authorised loading. takes place, cers:,
tainly you would have blamed us then .
also. (Interruptions). When Export:'
was taking place in the course of one
vear, ultimately it was Telind that. it
has already exceeded the target. This
marginal excess is certainly under-
standable, Knowing fhat alreé#dy ex-
cess has taken place, you cannot
allow that. (Interruptions).

MR SPEAKER: They are also un-
loading their questions.

SHRI D. K. PANDA: How did these
400 tonnes reach there? *

SHRI YESHWANTRAO CHAVAN:
Even the authorities thanlelm were
not sure of the figure. 'It wal 00
tonnes; within a few dlun it became
4,000 tonnes.



